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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL é
BOMBAY BENCH, BOMBAY.

0.A.234/94

DAYANAND TUKARAM SATHE eee Applicant,
V/s.

Union of India & Anr. ess Respondents,

gpram:

fon'ble Shri MeReKolhatkar, Member(A)e

_APPEARANCES?
Shri Se.S.Karkera = Counsel for

applicant.

Shri Ve.Se.Masurkar = Counsél for

respondents,

& : ORAL JUDGEMENTS | f , ' DATED & 19th Dec,94,

| { Per Shri MeR.Kolhatkar, Member(A),

After hcaring the Coﬁnsel‘for the parties, we feel that
the matter,ean,bebdiSposedfof by directing the respondentsno.l
to consider the representation of the applicant and to dispose
it off in terms of the speaking order,

‘We therefore dispose off this 0A by issue of following

ORDER R
Applicant may file aﬁselffcontained,represamtation
;o ‘ to respondent No.1 within,fuohweeks of the communication
of this order and the respondent No,1 may dispose it off by @
speaking order within & weeks of the reeeipt of 1?pre§entation
Revised Pxg) .
keeping in view provisions of FRﬁZstiigg_and CCS:%EE;RUlBS
1986 referred to by the,apﬁlic@nt, If_the applicant is
agorieved by the order and if so advised, he is at liberty
to file an DA within 4 weeks of the receipt of the speaking
orders

With this direction, the 0A is disposed off. No orders

as to costse MP-951/94 stands disposed off.
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